
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

JgÀqÀ£ÉÃ C¢üªÉÃ±À£À 

ಕකბಟಕ ವბಜඛಕ ಗ ಹൕಗಳย  ඩರದಶბಕ (ಎರಡඡ ൟൿ౪ ಪല)  
เඒಯಕ, 2023 

 (2023gÀ «zsÁ£À¸À̈ sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-33) 
 

 ಕකბಟಕ ವბಜඛಕ ಗ ಹൕಗಳย  ඩರದಶბಕ ಅඌඛಯಮ, 1999ඝ౬  ಮತ౨ ౣ  

ൟൿ౪ ಪല ಡฤ ಒಂൿ เඒಯಕ. 

 ಇย  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ವბಜඛಕ 

ಗ ಹൕಗಳย  ඩರದಶბಕ ಅඌඛಯಮ, 1999ඝ౬  (2000ರ ಕකბಟಕ ಅඌඛಯಮ 28) 

ಮತ౨ ౣ  ൟൿ౪ ಪല ഴโൿ ಕ౨ ฿ಜฆโದคಂದ; 

 ಇൿ, ූರತ ಗಣฃಜ ದ ಎಪ౭ ൞౬ ಲౙ ඡ ವಷბದย  ಕකბಟಕ ฃಜ  

เඋನಡಲൽಂದ ಈ ෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗತಕౙ ൿ౪ :-  

 1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ 

ವბಜඛಕ ಗ ಹൕಗಳย  ඩರದಶბಕ (ಎರಡඡ ൟൿ౪ ಪല) ಅඌඛಯಮ, 2023 ಎಂൿ 

ಕฉಯತಕౙ ൿ౪ . 

(2) ಇൿ ಈ ಁಡว ೦คಡ ಬರತಕౙ ൿ౪ .  

2. 6ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ವბಜඛಕ ಗ ಹൕಗಳย  ඩರದಶბಕ 

ಅඌඛಯಮ, 1999ರ (2000ರ ಕකბಟಕ ಅඌඛಯಮ 28) 6ඡ ಪ ಕರಣದ ಎರಡචಯ 

ಪฏൡಕದ ಮൡ౨  ಅದಃౙ  ීඌದ เವರൕಯ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  

คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

"ಅಲ ං ಪฏൡ, ങಂಡฑ ಆ౷ ඛವ ඩ ඌ౽ರโ, ಅඌತ ಇมಒಗಳย  

ඛಯ෦ದ ಪ ౾ ಗಳඝ౬  ಅඝಸคವ ෩ಲಕ ಅತಳ ౽ದ ಅಗತ  ඣೕഔೕಗำ, 

ಪತ  ವ ವರಗำ ಮൡ౨  ಪ ಕಟൕಗಳඝ౬  ຄರല฿ಗ ඛბಣ ౽ಮಛคಗಳ ಲ  

ಒಂൿ ಆೕഔ งඩಗัಡ ෦ೕರದ ಅಂಥ ౽ಮಛคಗಳ ಒ ಯ ๕ಕಡ 4 ರಷౣ ඝ౬  

෦ೕರඈ ಂൿัದ ವಗბಗಗึಂൿ ಪ ವಗბ-Iರย  ඛൽბಷౣ ಪലದ ಂൿัದ ೦ൟಗัಡ 

คದ ങಂಡฆർರฆಗಳ න౾ ತ  ങಂಡರඝ౬  ඛೕಡತಕౙ ൿ౪  ಮൡ౨  ಅಂಥ ౽ಮಛคಗಳ 

ಒ ಯ ๕ಕಡ 15 ರಷౣ ඝ౬  ෦ೕರඈ ಂൿัದ ವಗბಗಗึಂൿ ಪ ವಗბ-II(ಎ)ರย  
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ඛൽბಷౣ ಪലದ ಂൿัದ ೦ൟಗัಡ คದ ങಂಡฆർರฆಗಳ න౾ ತ  ങಂಡರඝ౬  

ඛೕಡತಕౙ ൿ౪ : 

ಅ ಅಲ ං, ಎರഴ คಗಳย  ಆ౷ ඛฆโದಃౙ  ಪ ൟ౾ ෴ಜ ಂൿัದ 

ವಗბಗಗಳ ಪ ವಗბ-Iಃౙ  ಅಥ฿ ದූბඝರ฿ಜ ಂൿัದ ವಗბಗಗಳ ಪ ವಗბ-II(ಎ)ಡ 

คದ ವ ౾౨ ಗัಂದ ങಂಡฑ ౷ ೕಕคಸൽದ౪ ย , ಅಂಥ ౽ಮಛคಗಳඝ౬  ಇತರคಡ ങಂಡฑ 

ඛೕಡಬൿ.  

เವರൕ:- ෬ยನ ಪฏൡಕಗಳ ಉං౪ ೕಶ౽ౙ ಜ,-  

(1) "ಪ ವಗბ-I" ಎಂದฉ ಆർಯ ನඈಡಗಳඝ౬  ಪคಗಸං ฃಜ  ಸ౽ბರโ 

౽ಲ౽ಲಃౙ  ຄರലದ ಆඃಶಗಳย  ಪ ವಗბ-I ಎಂ්ർಜ ඛൽბಷౣ ಪലದ ಂൿัದ 

ವಗბ.  

(2) "ಪ ವಗბ-II(ಎ)" ಎಂದฉ ಆർಯ ನඈಡಗಳඝ౬  ಪคಗಸං ฃಯ 

ಸ౽ბರโ ౽ಲ౽ಲಃౙ  ຄರലದ ಆඃಶಗಳย  ಪ ವಗბ-II(ಎ) ಎಂ්ർಜ ඛൽბಷౣ ಪലದ 

ಂൿัದ ವಗბ. " 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 
 

ಂൿัದ ವಗბಗಳ ಸ෨ർಯದย ฆವ ඛฆඅ ೕಗ ಸಮ ಯඝ౬  ඛ฿คಸฤ ಮൡ౨  

ಒಂൿ ಆೕഔ งඩಗಳವฉಜನ ಒഖౣ  ಸ౽ბค ౽ಮಛค ಃಲಸಗಳ න౾ ಅಂಥ ౽ಮಛคಗಳ 

ಒ ಯ ๕ಕಡ 4ರಷౣ ඝ౬  ෦ೕರඈ ಂൿัದ ವಗბಗಳ ಪ ವಗბ-Iಃౙ  คದ ವ ౾౨ ಗำ ಟ 

๕ಕಡ 15ರಷౣ ඝ౬  ෦ೕರඈ ಂൿัದ ವಗბಗಳ ಪ ವಗბ-II(ಎ)ಡ คದ ವ ౾౨ ಗำ 

ඩส ำ โದඝ౬   ೕ൞౺ โದಃౙ  ಕකბಟಕ ವბಜඛಕ ಗ ಹൕಗಳย  ඩರದಶბಕ 

ಅඌඛಯಮ, 1999ඝ౬  (2000ರ ಕකბಟಕ ಅඌඛಯಮ 28) ൟൿ౪ ಪല ഴโൿ ಅವಶ ๅಂൿ 

ಪคಗಸมಜං.  

 

ಆದ౪ คಂದ ಈ เඒಯಕ. 

 

 

 

 

 

 

  

. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

ಪ ౨ เತ ๎ಸකತ ಕ ಕ ಮโ ෴โඃ ກ ನ ๅಚ ವඝ౬  ಒಳತಂലฆโൽಲ . 
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ಪ ൞ ೕ೧ತ ๎ಸನ ರಚකඌ౽ರದ ಀคತ ೦ౢ ಪನ ಪತ  

ಘಡ 2 ಈ ಘಡದ ෩ಲಕ คಸฤ ಉං౪ ೕ๏ฆವ 6ඡ ಪ ಕರಣದÀ ಪฏൡಕโ, 

ങಂಡฑ ಆ౷ ඛವ ඩ ඌ౽ರโ, ಅಗತ  ඣೕഔೕಗำ, ಪತ  

ವ ವರಗำ ಮൡ౨  ಪ ಕಟൕಗಳඝ౬  ຄರലವ ීಧದย  

ಅඝಸคವ ಪ ౾ ಗಳ ಀคൡ ඛಯಮಗಳඝ౬  ರಸฤ ฃಜ  

ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

 

ಪ ౨ เತ ๎ಸನ ರಚකඌ౽ರದ ಪ ൞ ೕಜච ฿ലಃಯ ಸ౷ งಪർ౪ ಜං. 

 

 
 

ದ౪ ฃಮಯ  
෨ಖ ൟ ಯವฆ 

 
 
 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಕකბಟಕ ವბಜඛಕ ಗ ಹൕಗಳย  ඩರದಶბಕ ಅඌඛಯಮ, 1999ರ  

(2000ರ ಕකბಟಕ ಅඌඛಯಮ ಒ  29) ಉದ౫ ೃತ ූಗ 

xx   xx  xx 

6. ಗ ಹಣ ౩ ಗำ ౽ಯბเඋನವඝ౬  ಅඝಸคโൿ.- ಈ ಅඌඛಯಮದย  

ಅಥ฿ ಇದರല ರದ ඛಯಮಗಳย  ඛงඪಸมದ ౽ಯბ เඋನಕౙ ඝರ฿ಜಯಲ ං ಈ 

ಅඌඛಯಮದ ඩ ฏಭದ ತฆ฿ಯ ಒಂൿ ಗ ಹ൏ ౩  ෴โඃ ങಂಡರඝ౬  

ಆ౷ ඛಸತಕౙ ದ౪ ಲ , ಪ ౾ ತಳಪലಸತಕౙ ದ౪ ಲ  ಅಥ฿ ಅಂಜೕಕคಸತಕౙ ದ౪ ಲ . 

"ಪฏൡ, ങಂಡฑ ಆ౷ ඛವ ඩ ඌ౽ರโ, ಅඌತ ಇมಒಗಳย  ඛಯ෦ದ 

ಪ ౾ ಗಳඝ౬  ಅඝಸคವ ෩ಲಕ ಅತಳ ౽ದ ಅಗತ  ඣೕഔೕಗำ, ಪತ  ವ ವರಗำ 

ಮൡ౨  ಪ ಕಟൕಗಳඝ౬  ຄರല฿ಗ ඛბಣ ౽ಮಛคಗಳ ಲ  50 ಲౘ งඩಗัಡ 

෦ೕರದ ಅಂಥ ౽ಮಛคಗಳ ๕ಕಡ 17.15ರౣ  ಒ ಯඝ౬  ෦ೕರඈ ಅඝತ ೦ൟಗಳ 

ವಗბಃౙ  คದವคಡ ങಂಡฆർರฆಗಳ න౾ ತ  ങಂಡರඝ౬  ඛೕಡತಕౙ ൿ౪  ಮൡ౨  ಅಂಥ 

౽ಮಛคಗಳ ๕ಕಡ 6.95ರౣ  ಒ ಯඝ౬  ෦ೕರඈ ಅඝತ ඵಗಡಗಳ ವಗბಃౙ  คದವคಡ 

ങಂಡฆർರฆಗಳ න౾ ತ  ങಂಡರඝ౬  ඛೕಡತಕౙ ൿ౪ :  

ಮൡ౨  ಪฏൡ, ಎರഴ คಗಳย  ಆ౷ ඛฆโದಃౙ  ಪ ൟ౾ ෴ಜ ಅඝತ ೦ൟಗำ 

ಅಥ฿ ದූბඝರ฿ಜ ಅඝತ ඵಗಡಗัಡ คದ ವ ౾౨ ಗัಂದ ങಂಡฑ 

౷ ೕಕคಸൽದ౪ ย , ಅಂಥ ౽ಮಛคಗಳඝ౬  ಇತರคಡ ങಂಡฑ ඛೕಡಬൿ.  

เವರൕ:- ಈ ಪฏൡಕದ ಉං౪ ೕಶ౽ౙ ಜ,-  

 (1) "ಅඝತ ೦ൟಗำ" ූರತ เඋನದ 341ඡ ಅඝ ೕದದ ಅലಯย  ലದ 

เඋನ (ಅඝತ ೦ൟಗำ) ಆඃಶ, 1950ರ ූಗ- VII ರย  ඛൽბಷౣ ಪലದ ಮൡ౨  ౽ಲ౽ಲಃౙ  

ൟൿ౪ ಪല෴ඈ ಅඝತ ೦ൟಗಳ ಉว ೕಖ ຄಂൽರತಕౙ ൿ౪ .  

(2) "ಅඝತ ඵಗಡಗำ" ූರತ เඋನದ 342ඡ ಅඝ ೕದದ ಅലಯย  ലದ 

เඋನ (ಅඝತ ඵಗಡಗำ) ಆඃಶ, 1950ರ ූಗ- VI ರย  ඛൽბಷౣ ಪലದ ಮൡ౨  

౽ಲ౽ಲಃౙ  ൟൿ౪ ಪല෴ඈ ಅඝತ ඵಗಡಗಳ ಉว ೕಖ ຄಂൽರತಕౙ ൿ౪ ."  

xx   xx  xx 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
SECOND SESSION 

 

THE KARNATAKA TRANSPARENCY IN PUBLIC PROCUREMENTS 
(SECOND AMENDMENT) BILL, 2023 

(LA Bill No. 33 of 2023) 
 

 A Bill further to amend the Karnataka Transparency in Public Procurements 
Act, 1999. 

 Whereas it is expedient further to amend the Karnataka Transparency in 
Public Procurements Act, 1999 (Karnataka Act 29 of 2000) for the purposes 
hereinafter appearing; 

 Be it enacted by the Karnataka State Legislature in the Seventy fourth year of 
the Republic of India as follows:- 

 1. Short title and commencement.- (1) This Act may be called the 
Karnataka Transparency in Public Procurements  (Second Amendment) Act, 2023. 

(2) It shall come into force at once.  

2. Amendment of section 6.- In the Karnataka Transparency in Public 
Procurements Act, 1999 (Karnataka Act 29 of 2000), in section 6, after second 
proviso and explanation relating thereto the following shall be inserted, namely:- 

“Provided also that, the tender inviting authority shall, in the notified 
Departments out of those construction works, value of which does not exceed 
rupees one crore such number of works not exceeding 4 percent be tendered only 
among the tenderers  belonging to the backward castes as specified in Category-I as 
Backward Classes and such number of works not exceeding 15 percent to be 
tendered only among tenderers belonging to backward castes as specified in 
Category II(A) as Backward Classes notified by the  Government, by taking out 
notices, communications and publications required to be taken following the 
prescribed procedures: 

Provided also that, if no tender from persons belonging to the Category-I and 
Category II(A) of Backward Classes as the case may be, is received in response to 
the invitation in two attempts such works may be tendered among others. 

Explanation: For the purpose of above provisos,- 

(1) Category-I shall mean the backward classes  specified as Category-I  in the 
orders issued by the State Government from time to time without 
considering the income criteria. 

Category-II (A) shall mean the backward classes specified as Category-II (A) in the 
orders issued by the State Government from time to time without considering the 
income criteria. 
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STATEMENT OF OBJECTS AND REASONS 
 

It is considered necessary to amend the Karnataka Transparency in Public 

Procurements Act, 1999 (Karnataka Act 28 of 2000) to overcome the unemployment 

problem in the Backward Classes and to encourage their participation in such 

number of works not exceeding 4 percent for persons belonging to the Category-I of 

Backward Classes and not exceeding 15 percent for the persons belonging to the 

Category-II(A) of Backward Classes out of the total number of Government 

construction works upto rupees one crore. 

 Hence the Bill.  
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FINANCIAL MEMORANDUM 

There is no extra expenditure by the proposed legislative measure. 
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MEMORANDUM REGARDING DELEGATED LEGISLATION 

 

Clause-2 The proviso to section 6 proposed to be inserted by this clause 

empowers the State Government to make rules regarding the 

procedure of taking out notices, communications and publications 

required to be taken by the tender inviting authority. 

 

The proposed delegation of legislative power is normal in character. 

 

 
 

 
SIDDARAMAIAH 

Chief Minister and  
Minister for Finance 

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 

Extract of the Karnataka Transparency in Public Procurement Act, 1999 
(Karnataka Act No. 29 of 2000) 

 

XXX  XXX         XXX 

 

6. Procurement Entities to follow Procedure.- No tender shall be invited, 

processed or accepted by a Procurement Entity after the commencement of this Act 

except in accordance with the procedure laid down in this Act or the rules made 

thereunder.  

Provided that, the tender inviting authority shall, in the notified Departments 

out of those construction works, value of which does not exceed Rs.1.00 crore such 

number of works not exceeding 17.15 percent be tendered only among the 

tenderers belonging to the Scheduled Castes Category and such number of works 

not exceeding 6.95 percent be tendered only among tenderers belonging to the 

Scheduled Tribes Category, by taking out notices, communications and 

publications required to be taken following the prescribed procedures:  

Provided further that, if no tender from persons belonging to the Scheduled 

Castes or Scheduled Tribes as the case may be, is received in response to the 

invitation in two attempts such works may be tendered among others.  

Explanation:- For the purpose of this proviso,-  

(1) "Scheduled Castes" shall have reference to the Scheduled Castes specified 

in part VII of the Constitution (Scheduled Castes) Order, 1950 made under Article 

341 of the Constitution of India and as amended from time to time; 

 (2) "Scheduled Tribes" shall have reference to the Scheduled Tribes specified 

in part VI of the Constitution (Scheduled Tribes) Order, 1950 made under Article 

342 of the Constitution of India and as amended from time to time; 

 

XXX    XXX          XXX 
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